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Compensation by the State to the Victims
of hit-andsun Cases

9456. SHRT D. K. PANDA: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether the Law Commission has
recommended that State should undertake
the responsibility to compensate the vic-
tims of hit-and-run cases of car acci-
dents; and

(b) if so, what decision has been taken
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI M. B. RANA): (a) Yes, Sir.

(b) Since the implementation of the re-
commendation of the Law Commission
involves amendment to the Motor Vehi-
cles Act, 1939, it is being circulated to the
State Governments and Union Admini-
strations for comments, as suggested by
the Commission themselves. A decision
will be taken afler comments are received
fiom the State Governments etc.

12 Hirs.

CAILING ATTENTION TO MATTEFR
OF URGENT PUBLIC IMPORTANCI

Reported consensus on Cauvery Waters
between the Chief Ministers of Tamil
Nadu, Mysore and Kerala
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
There have been differences amongst the
States of Kerala, Mysore and Tamil Nadu
for a number of years on the Cauvery
waters. The discussions held in May,
1972 amongst the Chief Ministers revea-
led the general consensus that a serious
attempt should be made to resolve the dis-
pute by negotiations as early as possible.
There was also consensus that the Centre
should appoint a Fact Finding Commit-
tee to collect all the connected data per-
taining to Cauvery waters, their utilisa-
tion and irrigation practices as also about
projects both existing, under construction
and proposed in the Cauvery basin. The
Committee should also examine the ade-
quacy of the present supplies or excessive
use of water for irrigation purposes.

A Fact Finding Committee was accord-
ingly set up by Government of India om
12th June, 1972 and had the following
composition '—

i. Shri Justice B. D. Bal—Retd.
Judge of Bombay High Court.

2. Shri P. R. Ahuja —Retd. Commis-
sioner (Indus) and Joint Secre-
tary, Ministry of Irrigation and
Power.

3. Shri Jatindra Singh —Retd. Chief
Engincer, Punjab.

4. Dr. J. S. Patel —Retd.  Agricul-
tural Commissioner, Ministry of
Food & Agriculture.

The Committee submitted its report in
December, 1972, which contains the neces-
sary data on the availability of waters,
existing utilisation as reported to the Com-
mittee, utilisation proposed from projects
under construction and the utilisation envi-
saged from future projects contemplated
by the three States.

There were discussions with the Chief
Ministers of Kerala, Mysore and Tamil
Nadu on 2%th April, 1973 about the re-
port of the Committee. During these dis-
cussions, there was a general consensus
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[Shn Balgowvind Verma]

on the total yield of the nver as given in
the Commuttee’'s Report As desired by
the Chief Manusters, the Commuttee 1s being
revived to fumnsh clanfications on
some other pomts after such vanfication
as 13 found necessary

The Chief Mumsters agreed to meet at
a later date to continue the discussions
and explore the possibiities of amving at
a settlement.
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“One-third of the run off of the basin
15 made by the catchinent area
lying mm the State on account of
the very heavy ramfall”

& o A g w9 S e & wed
7 ot frarg & ag B gw grm ? WY wERw
¥ ¥ & v wefer waE W famm
for w1 T b

‘As desired by the Chief Mimusters
the Commuttee 15 being revived
to furnish clanifications on some
other pomts after such venfica-
tions as are found necessary”

& o W g fF ag Wi wdfcReRomer
g o9t wom owr § o W & afdehews
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THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): As the
hon. Member has said, the Cauvery is
one of our most ancient and sacred ri-
vers, and one of those rivers in world,
of whose waters much use has been made.

3
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The hon. Member has mentioned vari-
ous difficulties that have arisen in the

other and so on.
lation, that is, how the regulation of
water is to be done so that
contending  parties will get
which has been allocated.

three important aspects which have
settled in any river dispute.

i

Theie are a number of disputes where
there has been difficulty in fixing the
quantum of water. For example, in the
Krishna river, more than four years have
passed in the Tribunal trying to find out
the quantum of water which is there in
the river. That is one of the very diffi-
cult items to be settled. The Government
of India have only recently been able to
survey some of the basins of the river.
This problem arises 1n regard to the various
rivers flowing through the various States.

Therefore, wherever there is a river dis-
pute, the first question that presents con-
siderable difficulty is the fixing up of the
quantum of water that flows in the river.

In this particular case, the quantum of
water flowing in the river has been agreed
to as between the three parties. That is
a great thing which has been done. Nor-
mally they could have easily agreed in
regard to the quantum at one point. But
in this case, actually, they have agreed
at three vital points, namely Krishna-
rajasagar, Mettur and Lower Anicut.
These are the three very important points
which have got a bearing on the settle-
ment of the allocation of water between
the various States, and I am happy that
on this matter, at these three points, at the
very first meeting, after the fact-finding
committee  published their report, the
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[Dr. K. L. Rao]

three Chief Ministers have agreed to it.
Thet is half the battle won.

Then comes the question of allocation
of these waters. When they came to the all-
ocation of water, what the hon. Member
said was this. The fact-finding commit-
tee hus given some figures in regard to
the area involved, that is, the cropped
area in the Cauvery basin, that is, the area
that has heen irrigated in the various
States and the amount of water that has
been utilised. They have taken these figu-
res from those that have been given to
them by the vaiious States. They have
not verfied them from any other statis-
tical facts, but they have simply taken the
figuies given by the States.

One of the important factors in allo-
cation of water will be the percentage of
utigation that hus been done in the vai-
ous States, how much per cent has been
irrigated in Tamil Nadu, how much in My-
sore and how much in Kerala. That is a
very important factor in the allocation of
waters What the fact-finding committec
has swd is that they have taken the figuies
as they weie given by the States They
could not do anything further, because
they weie not furnished with any other
information Now, the Chief Ministers
have agreed to give them all the publica-
tions on the subject, such as crop data
trom the rcvenue point of view, statistical
books und so on, and they have gol to
verify whether the figures already supplied
by the Chief Ministers arc compaiable or
they 1equite any  mod:ification In
other woids, after venfication, they must
come to an agiccment on the cropped
areas, the irrigated aicas and the water
that is also utilised. That is  another
pomnt. 'We have also asked the committee
to find out what is the amount of water
utilised is and whether the utilisation exces-
sive, is too much or too liitle; to give us
their opinion. That is the information we
want them to give confidentially to us. So,
vnce we have this information, it will be
possible for us to take the next step of
allocaung thc wateis among these States.
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I attended that meeting and from what
1 have seen, I have found extreme cordi-
ality and the will to settle this problem
among themselves. I only hope that in
the course of the next two or three months
it will be possible for us to tackle this
problem.

-

SHRI ATAL BIHARI VAJPAYEE:
Sir, 1 referred to the agreement of 1924
between Madras and Mysore and the view
thut the present Mysore Government holds,
namely, that the agreement is dead. Does
the hon. Minister agree with that view?

DR. K. L. RAO: I did not purposely
say anything on that, because 1 did not
want to give my views on it. The 1924
agreement was concluded between the then
Madras Government and Mysore; it is
for a period of 50 years. I do not want
to go into the validity or otherwise of it.
We are trying to settle the dispute amica-
bly irrespective of any kind of agreement
like that which had been made during the
pievious periods.

SHR1 P. GANGADEB (Anguly : Mr
Speaker, Sii. the Cauvery niver water dis-
pute among the three States of Tamil
Nadu. Mysore aond Kerala has been a
long-drawn wrangle, and the imnordinate de-
lay in its settlement is a matter of concern
to the nation as a1 whole. Let us not
foiget that nver waters are very much a
precious national resource, and its valuc
we know only in its absence. But the un-
fortunate part of it is that the series of
disputes among the wvarious States over
this India water, if I may call it, either of
Cauvery water or other inter-State river
waters. go to show that even when water
is available, its value is not sufficiently re-
cogmised. Consequently, water resources
ate ncither conserved for the present gene-
ration nor for the posterity to benefit from
its usage. Unless a permanent and early
solution is found to this perennial problem,
and unless that is done we will never have
water for our fields, nor power for our
industries.
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This House is well aware that irrigation
and river water management are State sub-
jects under the Conmstitution. In that set-
up, we find each Stato has its vested inte-
rests, whether it is in the use of water or
power resources and potentialities. It seems
as though, the river water disputes these
days are more politics and less economics.
What is happening is that, on the one hand,
some States fail to utilise the surplus waters
available within their borders, and, on the
other hand, their neighbours are made to
suffer for want of sufficient water. One,
therefore. wonders who is to be accused
and on whom the responsibility falls to
ensure an equitable distribution of water
resources all over our country.

The constitutional position is indeed ano-
malous. Merely on the ground that it is
a State subject under the Constitution, can
the Centre just sit and watch the dispute
to be solved by themselves? In the mean-
time, while some States suffer for want of
water due to scarcity and drought, others
just allow the invaluable waters to
waste. It is a very important matter to
think of. 1f I may say so, we are up agai-
nst a man-made problem. Therefore, the
Centre has to find a man-made solution.
Let us think in terms of national interests
and devise means to solve this problem.

I would, therefore, like to suggest firstly
that the Government should consider creat-
ing viable economic zones for the manage-
ment of this vital national wealth like
river water. Let us not think in terms of
linguistic States which has proved artifi-
cial. Let there be devices on the basis of
resources and potentialities in this regard.

Secondly, the Constitution should be
amended, if necessary, to enable the Cent-
ral Government to enforce discipline in
the use of river waters and to secure an
egituble distribution of available water
resources.

Thirdly, we should have a quasi-judicial
body; in other words, a permanent inter-
State River Water Commission whose
awards should be made binding on the
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parties to the dispute. The Central Go-
vernment should, therefore, have the con-
stitutional authority to enforce these awards.
Otherwise, so long the Centre does not
have such a device to enforce its writ on
the States, the great talk of water grids,
I am afraid, will remain a voice in the
wilderness.

Finally, what I wish to convey to the
Government is this. Let us not leave water
to the visissitudes of politics and State
chauvinism, and let us not forget that if
we do not maintain our river systems in
good shape, in a few years' time, we shall
be witnessing silted rivers, more scarcity
and more drought. It is, therefore, that
1 have sugpested a high-power body to
ensure proper river water management on
national interest.

Sir, let me hope that the hon. Minister
and the Government will use their good
offices for an early and final settlement of
the Cauvery River water dispute. With
these words, I request the hon. Minister
to give his reaction to my suggestions.

DR. K. L. RAO: I thank the hon.
Member for the various suggestions which
we shall keep in mind. I would only
submit that the Government feel that water
should be declared as a national asset and
we are, therefore, thinking of bringing a
measure by which we want to declare
water as a national asset in the case of
rivers, so that the Government will have
considerable voice in directing its utilisation
to the best interests of the country as a
whole,

Mo awitmoaw wtda (FTtT) @ www,
WEW, WA WA WER AT avee &
o ¢ 3 & foame & gure @ 6 e
gt TEr &1 4w de e e
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o W fw e oo § @ o
T YT g W A & g it
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“The fact-finding commuttee 15 only to
collect data and not to make any recom-
mendations
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DR K L RAO Sir, I do not know
what exactly the Chief Ministers saxd out-
wde the meetng But this 15 what they
have agreed to and, aceording to thewr
statement Thete was a generdl consensus
on the total yweld of the river as given
in the Fact-Finding Committee’s report
The Commuttee has been ashed to furmish
clarifications on some other points after
such verification as 15 found necessary
The Chief Mimsters agieed to meet at a
later date to continue the distussions and
explore the possibiitics of arriving at o
settlement, s ageed upon on 3lst Muay,
1972
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Ihis was the statement is ued after the
meeting Theiefore | cxpect that after
the clanficitions n 1espect  of ceitun
points that aie found necessiy ate 1e-
ceived, they will be able to discuss them
and arnve it an amiable solution  As
1 submutted we are expecting verfied data
for the commitiee 1n one or two monihs
time Immediately atter that Chief M
ters will meet and 1 hope that theie would
be good progress in finding a solution

As regards the obvenvations made by the
hon Member in regaid to inter State dis
putes in a countty hke ours with so inany
rivers flowing through many States the dis-
putes are very small in number Most ol
these disputes would be solved In the
wase of the Narmuda water disputc  the
concerned States aie awating the award of
the Pnime Minister  As icgaids Bansagar
Dam on the river Sone, we are continuo
sly discussing it We hope that a solution
in the best interests of the States, would be
svolved

As regards river water disputes 1 should
say that there are not s0 many disputes
pending befoie tribunals  All this 15 a very
healthy sign  We are able to adjust our
selves on such a vital matter  Simularly,
m the case of Cauvery water, this 1s of
course 4 difficult problem, the demand for
water by the States 1 very much more than
avalable m the niver, nghtly so That
shows that they are interested in improving
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the irngation and they want water for that
purpose It 18 & very deswrable thung It
1» m this context that a national water gnd
18 necessary so that water may flow to defl-
cit areas of the States [ feel that we
should congratulate ourselves that there
have not been many water disputes

12 34 Hius.
PAPERS 1 AID ON THE TABLE

Annual Report of Delhi Transport Corpora-
uon 1971-72, Annual Report and certified
Accounts of Shipping Development Fund
Committee for 1971-72, Delha Motor Vehi-
cles (2nd Amdt ) Rules, 1972 and notifica-
tions under Motor Vehicles Act, 1939 in
icspect of Andhia Pradesh

THF MINISTER OF SHIPPING AND
IRANSPORT (SHRI RAJ BAHADUR)
i beg to lay on the Table —

(1) A copy of the Annual Adminis
tiation Repoit (Hindi and Eng
hish versions) of the Delhi Trans
port Corporation New Delln for
tne year 1971 72 under sub sec-
tion (3) of section 35 of the
Road  Transport  Corporations
Act 1950  [Placed in Iibrirn
Sec No LT 4964/73)

(2) A copy of the Report and Certi
fied Accounts (Hindi and Fnglish
veisions) of the Shipping Deve
lopment Fund Commuttee for the
year 197] 72 together with the
Audit Report thereon, under sub-
wetion (6) of section 16 of the
Meichant  Shipping  Act, 1958
[Placed tn Library Sec No 1IT-
4965/71)

A copy of the Delli Motor Vehi-
cles (Second Amendment) Rules,
1972 (Hindi and Fnglish versions)
pubbished in Nouffication No F 3
(28)/72Tpt in Delm  Gazette
dated the 1st January, 1973 undet
sub-section (3) of section 133 of
the Motor Vehicles Act, 1939
|Placed in Library $ee No 1T-
4966/73)
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